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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL
AHMEDABAD BENCH

- 0.A. No.59/93
T.A. No.
DATE OF DECISION  24-56-1993
Mr, MeJ. Ninama Petitioner
Mr. M.S. Trivedi Advocate for the Petitioner(s)
Versus
Union of India and QOthers Respondent
Mr. Akil Kureshi Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. 5, patel Vice Chai rman

The Hon’ble Mr. v, RaBlhakrishnan Merber (A)

1. Whether Reporters of local papsrs may be allowed to see the Judgement ?2

2. To be referred to the Reporter or not ? j\lQ

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to*other Benches of the Tribunal ?



Shri M.J. Nipama
Section Supervisior ;
C/o C.P.M.G., Ahmedabad. Applicant

Advocate: Shri M.S. Trivedi
Veraus

1 Union of India (through)
The Secretary,
Ministry of Communication,
Cepartment of Posts, New Delhi.

2. The Chief Post Master General
Gujarat Circle, Ahmedabad. Respondents

Advocate ¢ Shri Akil Kureshi

ORAL JUDGEMENT

In

QeAs 59 of 1993 Dates 24-6-1993

Per Hon'ble Shri N.B. Patel Vice Chairman

Mr. Trivedi states that though the applicant

has claimed in the religgt?:ethe application that ' may be

paid all arrears of salary and other benefits including the
benefit of increments for the  period from 16-5-1986 to
27-3-1988, the applicant now claims only the fixation of ﬁis
salary at the time of his reinstatement on his original post
giving him the benefit of all increments which might have
accrued due to him in the normal course during the aforesaid

- period from 16-5-1986 to 27-3-1988, Mr. Trivedi makes it clear

that he does not claim any arrears of salary or arrears on the
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basis of increments fex the aforesaid period as he did not

work even on the lower post during that period, It appears on
reading the order of Supreme Court that the apnlicant is entitled
to the relief, which Mr, Trivedi has now specified before the

Tribunal.

2. The respondents are;therefore, directed to treat

the applicant as continuing on the post which ke held before

the punishment of reduction in rank was awarded to him, Thevy

are further directed to give him all benefits including promotion,
pay fixation and increments as and when they would have fallen
due. Pay fixation on this basis will be notional and no arrears
will be‘paid to the applicant for the aforesaid period. The
respondents are directed to give these reliefs to the applicant

within a period of four weeks from the date of the receipt of

a copy of this order.

3. In view of these directions, Mr. Trivedi seeks
permission to withdraw the application. Permission granted. Appli-

-cation stands disposed of as withdrawn. No order as to costs.

A T

(V. Radhakrishnan) (N.B .Patel)

Member (A) Vice Chairman

*AS,
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 AHMEDABAD BENCH

Application No._pnp /5093 - of 19
fransfer‘Application No, 0ld w.Pett,.No
CERTIFICATE

Certified that no further action is required
tobe taken and the case is fit for consignment to the
Record Room (Decided).

Dateds zs’/ns 193

Countersigned s 25C-

Signature of the
\W\ WQV/W)\/ Dealing “ssistant,

Section offlceﬁ/bourt officer.
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